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IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
COURT-II 

(Appellate Jurisdiction) 
 

REVIEW PETITION NO. 10 OF 2016 IN 
APPEAL NO. 185 OF 2013 

 
Dated: 12th December, 2017 

Present: Hon’ble Mr. Justice N.K. Patil, Judicial Member 
                   Hon’ble Mr. S.D. Dubey, Technical Member 
In the matter of
Bhaskar Shrachi Alloys Ltd.  …  Review Petitioner(s)/ 

: 

           Appellant(s) 
Vs. 
Central Electricity Regulatory Commission & Ors.  …   Respondent(s) 
 
Counsel for the Review Petitioner(s) : Mr. Rajiv Yadav 

Appellant (s)   Mr. Aamir Zafar Khan 
 
Counsel for the Respondent(s)  : Mr. M.G. Ramachandran 
       Ms. Ranjitha Ramachandran 

Ms. Poorva Saigal 
 

 
ORDER 

 The learned counsel, Mr. Rajiv Yadav, appearing for the Petitioner prays for 

one week’s time to comply with the office objection. He, further, prays for two weeks’ 

time to file his rejoinder submission to the reply filed by the Respondent No.2 after 

duly serving copy to the other side. 

 Submission made by the learned counsel, Mr. Rajiv Yadav, appearing for the 

Petitioner, at supra, place on record. 

 The learned counsel appearing for the Petitioner is permitted to comply with 

the office objection within one week from today and, he is also permitted to file his 

rejoinder submission to the reply filed by the Respondent No.2 on or before 

12.01.2018 after serving copy to the learned counsel for the opposite sides. 

 List this matter on 23.01.2018

 

, as agreed by the learned counsel appearing for 

both the sides.  

 
 (S.D. Dubey)      (Justice N.K. Patil) 
    Technical Member          Judicial Member  
js/vt  
 


